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85R.
nae/E‘schSug-rémszn am of Um Pcwen mm by Section 3

0f the Bamfial Commodifis Act, 1955 (ID of 1955), the Central Gavemnhrm herdry

"Ilka the following Omar, namely: -

1.

Shmm-xum-ndeommw-(l)m50vflqmaybecaflcdtheStigma»: (Comm!) Order, 1966‘

(a) ‘cmsher'
{nuns l @fhujM by.bulcck or my other mirth! and

mad

‘ (b) ‘m-opgraHVeJodety "mus-a
coupe-aw. lodely mglskmd under he Co-

(c) ‘facmrr menus any 9% Including the precinct thereof In any part of

(d) "khandlsrl sugar” mun: sugar pmdumd byapm pan prom“;(a) ‘khandsari unR” means I unfit winged or mdlnarfiy engaged In the
n

»

-
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*(9) ‘Ptiée‘ mans the price orth: minimum price fixed by the Central Govemmult

(h)

(D

(D

(k)

rectory unda sub-dause (1

from time to time for sugarcane ddlvered

(i) to I‘sugir factory at d-ie gaie ur the famy or at a sugarcane
purrhaslng cerium

(il) in a khandsad unit;

‘producer-of khandsari sugar» means . person unylnq on die busine-s pr
manuraomnng sugar byopcn pen process; -

producer of sugar mum a person Clnyhg an die buslness pr mlnufaduringsugurby vacuum pun prongs;

‘mrved area‘ mum my I!!! where sugarcane ls qrvwn and menisci for a

)(a)pf Guns: 6;

Vear’ means fir: year commenting on the flm dly of My and endlng with the
airman day or June in ine year next ioiiowing.

(1) The Cam! Government mly, lfbcr consultation with nud’i amhorifla,bodiesormodauonus itmlydeemflt, bymfifltdflonhfitoffidalsazcm, frommm: in dine, rix me minimum’ price cf sugarcane in be pald by producers or sugar or
.chelr again for this sugarvanerpurdused by them, having regard In -

(a) the cost of production of sugarcane;

(17) . me remrn bathe wwanfrum uiiem-iivucmps andmepaieraitrmd or
Wk: of aqriculmrd oommodlflu;

(c) are availability or sup-r ho die consumer at a [air price;
I

(d) die price at which saw produced rmrri sugerune is sold by producas
of sugar; and

(e) the recovery of sugar frvm :uganzrie;

1* Provided um imexcq'lh'll Gwernment or win: meilppnwal of theCentral Government, the Stain Government may, in sud! cireunuunm and
i subjeii m lud- cnndisonsas-speumed in CImGA), .iipw n sullzhle ream in

r
-

".tbepdcesaflx .

* summed vide 5.5.x 35/Ess’.Corn.lSualrune dm 5.1;1967
‘

*‘ Subsumted Vida G.S.R.~ 4E(E)/$s.ComJ5uaartam, dnmd 311951
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Expl-mflonV-Diffgren; prlcs may be find for dfiertnt are-s vr dlfierentquallfls'qr Variefl$ of sugarcane.

I’m producer shall,
the unis, pay

@0931: seller or under
betwecn H1: producar and the

theune'qmwers mncemed
by the mls of the sald

(4) Where sniqau‘une ls pup‘chased Hzrough an M H1: pmduur or me again
shall pay'elfjlenderlpz'yment‘e! suth pane wflhln meperlod m: In 61: manna
’ahruald and If Iielther of {mm has so paid or madam: payment, ,each of them shall

'

eeme'zg ty hgye'gontnvmqi H): brovislons or: En}: chum. '
‘

(5) Afthe'umé a! 'payment at the 9.1.3? the factnry v! at me cane pollutioncents, realms, if any, given by ml‘punfiaur‘shall be surrendered by the canesmut arcoop‘eraliye's‘oclety.‘
‘ ‘

th'ev!’ by m‘mrélhasérflf any,” (ii-m: gram. or u...- cooper-five soclety, it not

‘

mun-rim} to me purchasgrbshall hemmelnyalli
‘

Sumted Vld: G.S,R. 945/Ess.Com/sugartane, GM 18.51968
> ‘A Innw‘vidg GJSJK. 62(E)/Ess.Com./Sugarune, dated 121978' "



#0) in case, the priceoi the sugarcane remains unpaid an 'dIe Isa day or the sugar

year in which ane supply was made a. the factory on account or the suppliers of

fine not coming forward with their claims therefor, it Shall be deposited by the

producer of sugar with the Collector of me dlstilct in which the factory"is situated,
,within threemantis If the do's‘e‘of‘fiiesugar year. The Colledior shall pay, out of

the amount:so occurred, Ill claims,considered payable by him and p‘nserred before

him within three yurs of the close of the sugar. yur in which. the same was supplied
in die factory. IThe amount still 'remalning urdlsburaei with the Collemr, after

meeting mrdaims-train the suppliers?shall be creditedby him no the Consolidated

Fund of thestale, Immediately ‘afber the expiry of the urns limit of 3 years quIIn

which claims theréor could bepreferred by the suppliers. The State Government

shall, aslaras
possible, utilise such amounts, for development of sugarcane In the

State.

Ala) -. Where anyapmducer or sugar' or his agent "has déaiiltnd in furnishing
information under clause9 of‘thls Order or has defaulted In paying the whole or any

part of the price of sugarcane to a grower of sugarcane or a sugarcane wowers' CD‘

operative society within iourcecndays Iran. the dale ol delivery or sugarcane, or

where were 'ls-anagreementIn wrtflngbetv‘reen the yards for payment of price
within 3599di time and any producer or he agent has defaulted in maldng

paymentwithln-«imagined time specified there'n,‘ the Central Government or an

officerauthorized bythe Camel Government In this behalf orthe State Government
or an officer authorizedby‘ the State Govel'nrnent In this behalf may timer on the

basis of Information made available by the producer of sugar or his agent or on Lire

basis of claims, If any, made to it or him regarding non-payment of prices or arrears

thereof, by the condemn amulet of sugarcane or the sugarcane growers cooperative
society, as the case may be, oron the balls of such enquiry that k or he deems tit,

shall lorward'b6 the Collector of tile dish'ict in which the fiml'y is located, I certificate

specifying the amount of price ol"augatcarie and lnterwt due thereon from the

produce of
sugar

or hk agent for its recovery as arrears of land revenue.

'\

,(9) The Collector, onlrecelpt of such certificate, shall proceed In recover from such

producer of sugar or his agent the amount specified therein as if it were arrears uf

land revmue.

(mumenacting-the.recovery, the Collector shall intimate ra‘the concerned
growers of the sugarune or the concernedsugarcane gmlivers' co—opemflve sodcfles

through . public notice to submit their clalrns In such a manner as he considers

appmprlahe within thirty days:

Provided: that are collector may,‘hr the reosons to be recorded In writing,
allow the submission I1! claimsafter the period so speclfed If he ls satisfied that there

was sufficient ause for not submitting such claim earlier.

‘ lmerted vide GSRSKE/fis.ComISugarcane, dated 2.2.1978
"

Inserted 'vlde 55R.BOB/E‘s.Corn.lSugarcane, flied 3.11.2000.
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A

(11) If the ‘ammnt recovered ls less than-the amount spedfied In the:effiflmte under sub-clause (5), the Collector shall dlstrlbme the amount so recovered
among 'Ble concerned finWefS of the sugarcane or the confirmed sugarune growerscooperafivs ln proportion to'flle ratio detennlned‘by the Collector an the basis of the
sugarcane supplled by the concerned gmwers of sugarcane or the sugarcane gmwers’covpelatlve soclety, as the case may be.

A

(12) If the amount recovered Ind dlstiblmd under subsclause (11) ls lessthan the amount spedfled ln‘fll‘e certificate under sub-clause (8), the Colledar shall
proceed to recuv'er the remalnlng amaunt7 a: i! lt were arrears of land revenue tlll thefull amount Is recovered and dlsh’lbmed m satisfyfl're remalnlng claims.

A

(13)
'

’If we eméunt ls gilien to the concerned suglnane growers co-vperativesozletlee, it shall dlstrlbube the amount lhrwgh'cheque/dmftlor any Miler recognlzaibanking instrument on any Scheduled Bank to the concerned suganzne growerswlthln ten days of the receipt of El: amount fmm the Calllcmr.
A

(14) If the concerned sugarcane aralNer or are concerned sugmane growersCID-operative society do nut come forward to clall'n or collect the amount so recoveredby the Collednfi Within three years from the date of the puhllc mflce referred to insub-clause (10), the ’unclal'me'd amount ‘sl'iall be deposlud"by the Collector In the
Consolldated Fundpf are same.

‘

@3A

A producer of sugar or his agent shall pay, for the swarm: purchased byhlm, n: me“sugar<=ne grbwer or the suglrane growers' moperauve soclety, eitherare mlnlmum prlce or sugarane fixed under clause 3, er the prke agreed to betweenthe bmducer or' his‘ aiem and the suglrdane qmwer or the suaartane growers
_cocperaflve soelety,'as the case may be (herernafizr refuted 1:0 as the Igreed prlce);

Provldei {llat : ‘

‘

V
(l’) in the ease ofsupanane {Jellvued a: any purchaslng cannu-

‘

-’(e) «the sugarean‘els transported tomefactpry bythe ewnerbyren,a rebate 'af army-em pais‘e per qulmzl'shall be made (rum ma
—

mlnimum-prlce or use agreed price, u meme may be, or

_.._.,.___.._......_.__.l‘
@ Inserted vlde 5.5 .815(E)/Esa.Com./Suglmne, dated 24.9.1976A

lnserted vlde GS.R.9DB/Ess.€om./Suqarcane, dated 29.112900



(b) lithe sue-rune Ismnspcmed w mdfqgwry by mad by the owner on

r N5 own mmporzr a rebate not qwedlna 7.5 pulse (two end a half

n r r

‘

npllse),.per.qulnlil.rpef kilometre subiegt tn impedmurn ofvmlrtrtwo

paise per grgnta’l, shall-be made fmm the mlnirnum grate gr the agreed

price,asfite,rz_se,'may,he, stamectfia the conditipn flunk a certificate

regardlng the actual dlstznce from the purchaslng cum! concerned to

thehctcry‘ end the rate per kllorne’tre appllcable in tint case an the

balsa)! Whldl the rebate ls chlruair is obtzlrted from m: Cenhgl
, Gwemment, arm: State Governmwt, or the Dlrpctar of, Aqneultum, hr

the One Commlssloner, hr the Dls’fi’lct Mlglstrlbe, within half

e KEN" jurisdldion.

» r
,

. Expllnlflon
- Eerthepm-poeeor clause (b), the dlstnnce of less than half a

u «,Hlomehe shallbfilqnomd whlle a dlstance of hit on more than half kilometre, shall

- . be counted isWAkllometer‘
'

_
.

‘

x(19‘ the Central Government or the State Gavernrnent, or the Director or

Agriculmre, Brute Pane Cqmmlssiener, nrthe District Maglstnte mny

,
r Illow suitable tee-tern the mlnlrnum price omit: egreed price, as the

use may be, fortumt‘ cane or stale cane or dried cane qr rejected

r. varletls affine :lwplled to factories withln their respegfivejllrlsdlcflon,
sumectw the cdndluon that the rebate so unwed does'not exceed the

reductlan in price on account of the estimated shamrerl in the recovery

,

of §uuer from burnt unclear stale cane or drled cane or rejected varietles

of nine; r
.

«

,
rr

»
» or». where the sugarcane Is brought bound in bundlg end wa‘qhted.as such,

. ,

, the .Central. Government, or with r the; apprml cf the Centnl

s .r .r ms Gwemmentg-ttteitaberemrnentorfl'xe Dlrednrnffiq'riculmrc, orthe

_
Cane Cummlsslencl‘. orthe District Mnglsh'abe, w'fitlnvthelr respective

jurisdlctlort may allaw a suitable rebalz In regard to‘ the weight of the

‘

blndlnq material not exuding L000 kilograms per qulnhl of

sugarcane; and

u
r r

,.

r
- r ) r

"04) The Cent}: Government nr the Sula Gavernrnent or the Dlrednr of

H
v Mrlculmre or Racine camntlssloner gnthe District Magish-atze may

v ,,
.

-

r "'3ll9W‘5flhblGfl‘bfl'k in the-minimum prlue or the agreed price, as the

. age may be‘when‘ttte cane ls supplied exfreld tn sugar fmrles w'tthln

their respective jbrfidld‘lon subject In the condition that the rebate 50

‘

‘ allowed shall nqt exceed the estimamd expendlmre on harvesting.



~Cenua
ammcnl‘, may, by nofifimflnn In fin: Offldal Gazette, from Hm: to time, fix

or fh
the minlrnum price e priced sugarrane m be pald by producers of khandsan
sugar or ”Mr agents for the sugiréane

purchases: by Elem.

A producer of khandsarl sugar ar’ his agent sh." pay, for the sugarane

purChascd by him, to the sugarcane grower ar the sugarcane growzrs' cooperative
society, shher thaminimurn price of sugarmne (Md under clause 4, or the price

agreui‘ to between the producer or his ‘agent afid‘the sugarcane grawer or the

(i) in the case of sugarcane delivered at any purchase centra, -

(a) n ml'sugzrrane E'h’anipongd m the khandafl'unlt by are producer
ur khandsar! sugar by rail, urbane of wrly—two pals: per quintzl shall

'be made from'the minimum price or he named prlou, as the as: may

.r I
, be; or r

r
u

/5ugarane dated 17.1951R
197(E)/Ess.Com./Sugaycane daizd 20.3.1978



.(b) , ,»if,flre-suaarcane ls transpomedxbo the Hundsari unit by road by the

producer of khandsari supr in his own transport, a rebate, not

whalS pamawoaadrhair-paiss) per‘qulnhl, per kilometre,
, subgec: to a maximum of army-m parse per qurnrai, shall be made

, (rumba minimum pricerorrdre‘agreed‘priae, as the case may be,
iubjectiz) Hie mndlfiqn Mar certificate regarding-actual distance from
fire purchasing berm: concerned to the khandsari unit and fire rah: per

, kilometre pppliéable in that case, on the basis of which fire rebate is
. u

a. charged, ls Wnedrrfmmrkhe {enhal ‘ (iwu-nment or the STAR!
vaernrnent or are Dimmer of Agriculture or '11: Cane Commissioner or
the Dishitt Magiflnte within ”1dr respecflve jurisdiction.

, s
,. Expllnlflnn'. air h‘le purpose vi clause (arms distance cf less than half

r, a kilometeijail be‘ianored while a dishanpe o! haf or more than half a kilometre,
shall be counted as one kilometre;

, n" H); tho‘Cel'mIl-rfiwemment or fire-5W Govemmu-rt or flu Dimmr of
.

., ,Aurimliureor me Cane Commissioner: or the Dmvmgrsrme may
_. .auam whblerrebm in unmlnrmumprbs or the agreed price, as me

as: may be, for burn: an! or shle cane, or dried an: or rekcmd
e yrrxrwrieflsnofnane. supplier-l rm khandsari arms mun their respective

jurisdiction, subjectm the gundlfionvmmeirebm so allowed does not

‘

erased the redudon In price on account of the afimlted shufliail in the
recurrent 0f khandsarisuqaflrom bumtlcane nr Shll an: or

driedatre wnrcjectedivariedes of canep‘ r

'

where lbe sugaruuevis‘brounht‘bound In bundia‘and weighed as such,
r. .7 ”1&2 Cami r Government ar,.vwithi me approval rof «the Central

Government, the Sate Government or the Dimmr of-Aquuiture or the
Cane Commissioner or the Disblct Maelstrafie within their respective
jurisdiction, may allow a suitable rebate In rgard he the weight of the
binding material not exceeding 1.000 kilogram‘ per quintal of
sugarcane; and ;

v

.
\ .

$iv)- rhercenhal<69venwnurt~ arme- Stale, Government or the Dirednr a!
,r

, A ”Agrigulmm or-me:Cene Commissioner ol‘ufiiefllslrkt Meglshahe may
n allow esuitabievteblmin the minimum prise or the awed price as the

case may be, when cane Is supplied ex~fleid m khandsari units LMIIn
their respective jurisdlmon sutded to the cundifion that the rebate so
allowed shall run exceed the summed eaqsendiiure on harvesting.

.
. a. .

. fkaiion No. 5.5.x; 4U(E)/Ess£omr/5uqareane, dated 3.7.1951
”

Modified Vlde Noificatlon GAR. 695(3/Bs.C0m/Sugarcane, dated 959.19833 Subsfihrted Vide Natiflcatlon G5.R. 4Z7(E)/Eis.Com./5uuareane, dated 311981



5.
.

(1) iWhere a producer of sugaror his agent purchases any sugarcane from a
grower of ‘sugarcane or a growers’ cooperative 'socicty during each of the four
successive years beginning on the 1st day of November, toss, the producer shaii, in
addition to the minimum price of sugarcane fixed under sub-clause (1) of clause 3,pay to the grower or the boopetati've society, as the case may he, an additional price,if found due, In accordance with‘i’he provisions of the Schedule hereto annqed.

«

(2)
,

Nothing in suociause (i) shall sppiyoothe purchase ofsugaraner-

(a) where such sugarcane IS‘used fur‘the'producfion of sugar‘in a newly
estabiisned factory untfl the expiry of three years commencing from the
year in which the factory is so established;

(b) where the purchase a made oy'a‘» pmduccr'of sugar, which is a
, cooperative society, from the memberof that cooperative society.

, If the Central Government ls satisfied that during any year a factory has
made 'no profit or has made inadequaiz profit, that Government; may by order in
writing, exempt elfiter wholly or partially, any producer of sugar (rum payment of the
additional price due from him under subvciause (1);irrlwspect cf'sugarcane purchasedfor that factory during that year.

,

(4) the Central Government may appoint any pesen- or authority as it thinksfit for the purpose or dmmilnirig‘fl'le additional pria due—(m7: producer of sugarunder sub-clause (1) for each of thesuccssiye fouryears beginning on the 1st day of
November, 1958 and when thew-ice“ so ueoennIned, tneperson or authority, as the
case may he, sha “Intimate the same inwrtung to \he‘pmducer-Ind to the growers'cooperative societies or the local prowers' associations, if any, connedcd with the
suppry of sugarcane to the factory.

(5X3) Any producer‘of su‘garor grower cit-sugarcane or growers' cooperativesociety who ‘or’wh ii’feeis 'aqgrieved‘by 'any‘ decision' of: metperson or authorityreferred to in sub-clause (4), may, wohin thirty days fromuie dahe of communkzflonof such dec‘islon under that subciause, appeal to the Central Government:

Provided‘flia: the Centre! Gov‘emma‘tt may, if it Is satisfied that the Ippeflanti154 sufficient cause tot-not preferring uie uppeaiiwidtlnld'te aforesaid period of thirtydays; admitth‘e a'ppeattf presented wiwna further period ofmeen days.

(b) The Central Govemrnent may, after giving an oppoitunky to the
appeiiam‘toi represent his use and after making such further enquiry as may be
necssary; pass such order as it thinks fit,

(c) The decision of the officer or authority referred to in sub-dause (a)where no appeal is filed, ’and of the Central Government where an Ippal is filed, shall
be, final.
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(6)Prueprice determined under sub-clause (4) or sub-clause (5), as the

case may be, Ishall- be paid atI such time and In such manner as the Central

Government mayfrom time to time direct.

I (7) Where any payment has been made In accordance with the directions

lfined by the Carnal Government indersub-clause. (1). of clause 5 as It stood

immediately bdore the commencement of the Sugarune (Control) Amendment

Order, 1962 then, nomsbanding anythlng contained in the foregoing provisions oi
Ihis cIause, such payment shall be deemed be have been made In lleu of the payment
provided for in thisclauseas if that sub-clause were in force when the dlrecdons was

Issued or payment was

made.

Where a pruduoer er sugar or his agent purchases sugarcane, from a

suaarmrre growerduring suchsugaryear, he shall, in addition in die minimum

sugarcane priceInxeci under clause 3, pay to die sugarcane grower an

I addiuonai price, lf-iéundduep-Ianoordancc with rhe provisions of the Second
. \rIScheduleannexedht‘l‘vlsOrder.

(2) The Cenual Government or fire State Gavemment, as the case may be, may
-I authorise my. WA Iii-authority, itthinks rt, for in: purpose of determining

w-I theadditionalprioerpayableby a producer of sugar under sub-clause (1) and
: me person,“ Authority,asIuIe ease mabee who determines the additional

I price, shaIiInuIrIaueuIesame Imwriring bu Ihe producer of sugar and the
.- sugarune drawer connedad with the supply oi suganane be such producer of

r
sugarI I

I
I

> -

(3) (a) Any producer pr sugar Dr sugarcane grower, whoIs aggrieved by any
‘

II I declslonIof the persanIorIIIauthorityp Mend in insub—fiausea), may, within
. v

I

*

thirty/day! from thedatehf communication at such decision under that sub

I
II IIIIIIclause.appeal t? he Central

IGWcmrr-Ient.
or the State Government, as the

.mfiniybeI II .I ..

'1 ervldedIfiIat lbkCenWlGavemmmt omhe Sink: Government as the

-cale.mabee,I-Imay,.if it isIIsatiefledItlIat the appellanthad Wm cause for
not Memmifiieappeallethantie aforesaid period of thirty days, admlt the

appeI if pmenbed within a runner period at rmeen days.
I

WI ”III I

I (b) IThe IcémilswemnieirtIor the. State Government, as, thecase may be,
may, after aivlng an opportimlty to he appellant to represent his use and afier
Inaunq such runner enquiry as my be necessary, pass such order a r mI Ie m

*" Addedhy-G.S.R. MIKE/Es.Calm/Sugarcane, dabedlzs.6.1974.



(c) The decision artne person or audiority'reterred in sub-clause (2)
where no appeal is filed, and of the Cenml Government or state

,_ Government, as the case may be, where an appeal is filed, shall
be l‘inal.i

(4) The additional price determined under sub-ciausé (2y or suir
clause (3). as theses: may be, shall be paid by the producer of sugar to

‘

i

-.thg,suggrcane_ grower, at such lime and in such manner as the Central
. Gwemment onenesraea Government, as the ease may be, may, from

‘Lime be time, direct.

(5) .iii: ddiiionai pflce‘aetmnineh‘under subI—dause (2)* or sub-clauseG),
‘ .zs‘khe‘flse maybe, Ashen become’paygbiefiyfinpfoducer of sugar who

paysrapyricc higher than the minimum
sugarcane price fixed under

. clause at: the sugareane grower;

. n

‘

l . ,. vaidedthame ,vritx: .59, paid shall in no case be less than the
‘ gal price pomprislppthe minimum sugarcane price fixed under dause 3

and the additional price detenn’lnei under sub-clause (2)
X

or sub—clause
(3) as tbs case, may b9-

(6) Where. any extra price is'pald by the producer of sugar ta ihe sugareane
.- grower fornfl’ie supply. 9f swamne,.in addition to the minimum

.:_sugar<z_me_,prige fixed under disuse 3, the extra price so paid shail be
adjusted against me‘ additional sugarmne prloe determined under sub-
clause (2) *or sub-clause (3), as the case may be, and the balance, if
any, shall be paid to the sugarcane grower.

Su‘iyject‘bo tbe‘pnwislqns oi sub-clause (4), are additional price shall
Lbeealn "payable in" a sugira‘ne grower, li he,.in periormanee or his
[agreement witna p‘r'oduee’ri‘orsligar; supplies not less than 35% or the

sugareanesa‘agreedfi‘
.

-
" ‘i .

*1"b';_1=;dvldddjuia_t the additional price shali become payable ho a

sag—stream ‘mwer; 'cv‘en when'ile 'supplies‘kss than 85% 0f the"

_ ughfcdijé” ‘agreiefl‘ if r‘ftte‘slhfiel'su'ppiy he'has not been subjectedin ny penalt‘y by or under arfy‘Cend-al orEStab‘e Act or any mics or

'oraep'maae‘memunqer (or‘iils failure to supply 85% of sugarcane so'
.

agreai.
‘

'

(a) Where‘the addidor-‘al‘pdc‘e‘gdetemlned'under EDS-clause (2) or sub»“ '

""tia‘i.isa"‘(3),“as' die tips: may 5e 'i:"pald to'a sugarcane qmwers'
cooperative society Eir uie‘ local sugarcane 'growers’ association of
whatever n me lt'nta'ybe nailed ‘it shall disburse the said additional

* amended v1 CompendurnNoJGs.R£79s(E)/Ess.com./sugaieane dam 13.9.1975."
Added by Gs.R,492(E)/Ess.Com./5ugareane dated 129.1975.
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prlce m such of ii: member who has suppllEd nut less than 55% of the

agreed sugarcane in'perrorrnshca or his agreement with it, within one

moms-r of the r'ecelpt or such additional price by it irom the producer or

sugar.

(9) The'aridiaorrai price payable but not amiaiiy paid In View of sub-
'

clause (7) shaii be added to the amuun: found payable for the following

sugar year ar'ri‘ved'at as' per provisions or the second Schedule.

*(10) In case, file additional price determined under sub-clause (2) or

sub-clause (3), as the case may be remains unpaid on account of me

sugarcane‘grower‘ not coming forvwrd I» claim it, it shall be deposited

by_ the producer of sugar with the Collector of the District In which the

facmry is shared; wieiiri six‘ months or the close of the sugar yeah The

quled‘ur shall pay, out of the amount so deposilnd, all claims,

e'ansidered p'ay'ablé'by hi "and‘prefmed belore him within Hires years

cutie close oflh
'

uga‘r year‘ln which me'sugarcane was supplied to

the factory: rha‘arr’ioum‘suii‘remaihirag undispursed with me Collector,

after meeting the claims of fie‘sugaream‘gmers, shall be credited by

‘

him to H1: Consolidlbed Fund of the State, immediahly after me expiry

_
of the time ll

’

Hhree'years within which claims therefor could have

been'prefeyred by" he sugarcane g‘rowers: The‘Siiabe Government shall,

as far as. possible,“_ualis’e 'such 'amounis, ‘for' the development or

sugarcane In uie‘szate.
'

' *‘

@(11) Where any producer of sugar or his agent has ddaulwl in paying the

whole or any part ml the addidqnal price of sugarcane williln h‘le lime

specified in this reqa‘rsi by the Cenlrel quernrnent or an officer

_, aufi‘ioriled by the Cellini Goyernmeril ll‘. ‘u‘iis behalf or the Stale

Government or an cfficcr‘auflwrlzed by the State Government in this

behalf, then such iGovemment or officer may afler making such

‘

‘
enquiries er calling for sueh add'nlonal lrifermah'on from the producer of

i sugaraor his agent.’as deems nor on the basis or claims of use

. l isugarcamgrqwerspfprward igjhe Collector n the district in which the

r factory. I: simaxedi,a.wfiflcate.spe§mng mount of arrears of

addmml‘ prloepf; sugarcane due frqm the producer of sugar or his

‘ agerit far In recovery as arrears cf land revenue.
*

r @(12) The Collector, op recelnncf such certificate shallpmceed m recover from

.
i such pruducer of sugar or his agenuhe amounc specified merein as if it

i
a were arrears of land revenues .

’Aidded by as Jam/B com/s glrane, dated 24,2,1962

@ inserted vide 95.k.Nn,903/Bs.;om,/spgamahe, pained 2941,2009 r
.


